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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE SITTING AT CHENNAI

MEMORANDUM OF APPLICATION
(Under Section 18(1) r/w. Section 14(1) of
National Green Tribunal Act, 2010)

AppealNo.BO of 2022(8Z)

Between:
1. Anaithu Vivasaykalin Kanimavala,
Neervala, Sutrusoolal Padhukapu Iyvakkam,
Registration No.108 /2021,
Represented by its President,
M.S.Thirumalai,
Door No.2 /184, Chinna Kaliamman Kovil Street,
Pisindi Village,
Karniyapatti Taluk,
Virudhunagar District.
E-Mail: kokilavanetigvahoo.co.in, Ph: 8438080763.

2. Nenmeni Panchayat,
Sattur Taluk,
Virudhunagar District
Represented by its President
Mrs. 8. Velammal,
Wife of Sakthivel,
Nenmeni, Sattur Taluk,
Virudhunagar District,
E.Mail: kokilavanet@yahoo.co.in, Ph: 8438080763.
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' Assistant Executive Englneer, WRD, & ( ;'”J
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Virudhunagar ' And }W

Executive Engineer PWD/WRD
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1. The Secretary,
Government of India,
Ministry of Environment, Forest and Climate Change,
Paryavaran Bhavan, CGO Complex,
Lodhi Road,
New Delhi- 110003.
E.Mail: secy-moefi@nic.in , Ph: 011-24695262.

2. The Secretary to Government,
Department of Environment and Forest,
Government of Tamilnadu,
Fort George,
Chennai- 600 009,
E-Mail: forseciitn.gov.in, Ph: 044-25671511.

3. The Member Secretary,
State Level Environment Impact Assessment-
Authority (Tamilnadu),
3rd Floor, Panagal Maligai,
No.1, Jeenis Road, Saidapet,
Chennai- 600 015.

4. The Executive Engineer,
PWD, WRO, MMD,
Tallakulam,
Madurai- 625002, _
E-Mail: cewromdu@bsnl.in, Ph: 0452-2530326.

5. The District Collector,

Vigudhunagar District, .
Virudhunagar.
E-Mail® collrvnr@nic.in, Ph: 04562-252525. &
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COUNTER AFFIDAVIT FILED BY THE
4""RESPONDENT

I, H.Zakir Hussain,S/o.Mr.Hakkeem, ,Muslim, aged
about 60years,now working as the Executive Engineer,
Water Resources Department, Mining and Monitoring

Division, Madurai, do hereby solemnly affirm and sincerely
state as follows:-

1. I am the 4ttRespondent herein and as such [ am
well acquainted with the facts and circumstances of the

case from the available records. I am filing this Counter
Affidavit for myself.

2. I respectfully state that I have read the above
Appeal and deny all the allegations made in the averments
except those that are specifically admitted hereunder. In
fact the Appeal has been filed based on assumptions and
presumptions and based on the own conclusions arrived
by the Applicants.

3. I respectfully state that the Applicants had filed
the present Application to call for the records relating to
the Environmental Clearance granted in EC identification
Number EC22B001TN154780 file Number 9625 (SE1AA-
TN/F.No.9265/EC.1(a)/5226/2022 dated 25.08.2022) and
to stay the operations of the clearance till complying the
orders of the Hon'ble Madurai Bench of Madr igh C‘gm't

F ] " .--_.-' g g
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in W.P.(MD)No.20003 of 2016 etc batch dated 12.02.2021 cannot B

granted either on merits or on the facts of the case.

4. 1 respectfully state th

at the Applicants had mainly projects
his case on the basis of the

order passed by the Hon'ble Madurai
Bench of Madras High Court in W.P.(MD)No.20903 of 2016 etc batch

dated 12.02.2021 and the direction issued thereunder. It ig pertinent

Lo mention here that the directions issued in the above Writ Petitions

will not have any application to the present facts and circumstances of

the case. The directions in the above Writ Petitions were issued mainly

o prevent the mining lease being granted to the private individuals in

the name of Savudu Soil. Hence, serious of direction were given by the

Hon'ble Madurai Bench of Madras High Court to prevent the abuse of
mining sand quarry in the name of granting lease to the private
individuals in the name of quarrying Savudu soil,

5. It is respectfully submitted that the second applicant is the
President of Nenmeni Panchayat. The second applicant didnot produce

a copy of the Resolution from Nenmenji Panchayat authorising him to

file this present appeal. | humbly request the Hon'ble Tribunal to reject

the application against her.

6. 1 respectfully state that the Hon'ble Madurai Bench of

Madras High Court by its order dated 12.02.2021 had issued

directions only to curb the mining of Savudu soil by private individuals

and the same will be clear from reading of the other directions issued

in the above Writ Petition on various other dates. In the present case

sand quarrying is being conducted by the nfﬁcials_. of the Water

Nl
’ o
Eiﬁiﬁvﬁm PWDIWRO
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Resources Department an Government Organization and

as such the directions issued above by the Hon'ble
Madurai Bench of Madras High Court will not have any

application to the facts and circumstances of the case.

7. lrespectfully state that the Applicants in its ground
‘a’ had stated that the 4t Respondent had applied
quarrying permission only for 4.95.5 hectares of the area to
avoid public hearing and the 3+ Respondent had granted
environment clearance without considering the objection is
hereby denied as false and frivolous and the Applicants is
put to strict proof of the same. As a matter of fact sand
quarry operation will be falling under category “B-2" and it
does not requires any Environment Assessment Report.
But to ensure the compliance of the order passed by the
Apex Court dated 27.02.2012 it had been decided to obtain
Environment Clearance for all the sand mining activities by
duly complying with the Sand Mining Management
Guidelines, 2020.

8. I respectfully state that the Government had been
obtaining environment clearance for all the sand mining
activities. The environment clearance will be given only
after several stages of inspection and appraisal which
would also consists of public hearing. Further, the 3

Respondent will be granting environment clearance only

i

Fqge Hﬂ:ﬁ 3 i --I-- n i
i e s r Exacutive Engineer P.ME‘-- fmh'
' Mining and Monitoring '1 si0n
Madural - 825 I
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1533(E) dated 14.09.2006. The 3+ Respondent will conduct all
the inspection, appraisal and public hearing as required for
the project categorized as “B-2", Hence, the allegation made by
the Applicants in ground ‘a’ lacks any merits and does not
warrants any merit consideration by this Hon'ble Tribunal. I
enclose a copy of the Mining Plan and Environmental

Clearance Application for the Hon'ble Tribunal’s perusal.

9. I respectfully state that the Applicants in ground ‘b’ has
alleged that the 3+ Respondent has not considered the field
inspection report of SEIAA sub-committee dated 13.07.2022
stating that proposed sand quarry is close to the left bank of
Vaippar River and the possible damages to the river bank by
way of erosion and by laying a road for the movement of
tippers, laden with not less than 30 (thirty) tones of river sand
are hereby denied as false and frivolous and the Applicants is

put to strict proof of the same.

10. I respectfully state that the observation of the SEIAA
Sub-Committee could be found in inter page eight in the
environment clearance given by the 37 Respondent dated
25.08.2022. On cursory perusal of the report submitted by
the sub-committee it was nowhere suggested regarding
damage to river bank by way of erosion and also regarding
the movement of tippers, laden with not less than 30 tones

of river sand. The above allegations were made by the

Applicants o1 their W1 SUrmises and

Page No:7 iﬁ % __,_.-"". : .
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conjuncture and without any basis. The field inspection
report of the sub-committee describes the location of the
quarrying area and also had made wvarious
recommendation regarding the quarrying operation. The
recommendations and observations were duly considered
by the 3™ Respondent and remarks were also given by
them. Hence, by any such of imagination the allegations
contained in ground ‘b’ cannot be sustained and does not

warrants any merit consideration by this Hon'ble Tribunal.

11. I respectfully state that the Applicants in ground
‘c’ had alleged that environment clearance have been
granted under category *B-2° but the type of mining
approved 1s “Opencast method by mechanically means,
Poclain/Excavators and Tippers”. It is further alleged that
use of heavy earth moving machineries are to be
categorized as fully mechanized and the same is excessive
for one meter hereby specifically denied as false and

frivolous and vexatious and the Applicants are put to strict

proof of the same.

il_ I respectfully state that there i!:- no complete
impediment in wusing the machineries in quarrying
operation. It would be useful to extract Rule 36(6) of Mines
and ]'I.-I'Iinﬂrals Concession Eules, 1959 as un&er:-

;:Nﬂ, machinery shall be used for quqéying sand
from river beds, except with the peﬁnissiﬂ uf Ihe

ﬁ'w-
Pﬂ.ﬂ"ﬂ' Nﬂl_ﬂ“ Exesguthoe ENEINEOE WRD, q
No. of Cdfhgng and "'t"1|‘:| ing Subdivlsion, Execifive e F"WD WRD
S g Mining and Mnmtnrmg Divislen
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Secretary to Government Industries Department or any
other authority or officer, as may be authorized by him
in this behalf, who may grant such permission if use of

such machinery will not be detrimental to ecology.”

Hence, it will be clear from reading of the above rule
that machineries would be used in quarrying operation
after getting requisitc  permissions from the authorities
concerned. On reading of the above Rule it will be clear
that there is no complete embargo in using the

machineries for quarrying operation.

B 1 respectiully state that the Recognized Qualified
Person who is preparing the Mining Plan would indicate
the machineries required for the mining operation. Further,
the SEIAA on considering the mining plan and also after
making field inspection and also by considering the rules
in this regard would permit the number of machineries
that could be used in mining operation. It is pertinent to
mention here that, G.0.(2D)No.21 dated 02.06.2017 had
clarified that the SEIAA can permit more number of
poclains by taking into account the factor mentioned in
Sustainable Sand Mining Guidelines, 2016 issued by the
Government of Indja. Further, it also permitted the Public
Works Department to move the SEIAA on case-to-case

O)s |
ok Eﬂnﬂ; ] - -
il i

"
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basis to permit more number of poclains for usage in sand

quarries.,

14. 1 respectfully state that in all the quarrying
operations being conducted in the precise area as per the
Mining Permission and the machineries are put to use only
in accordance with the numbers as permitted by the
SEIAA. In the instant case the quarrying operation is being
conducted at Nenmeni Village, Sattur Taluk, Virudhunagar
District. In the mining plan prepared by the Recognized
Qualified Professional (RQOP] had been approved the usage

of machineries detailed as under:-

ajLoading Equipment

Type | No |Size/Capacity| Make | Motive | TP
. ' Power

Hydraulic 2 0.9 m3 L&T Diesel 180
' Excavator
b|Transporiation

Type No | Size/Capacity Make | Motive | H.P |
. \ rover |
'| Tipper 20 | 15 M.T AMW | Diesel | T Wl g

Hence from the above it would be clear machineries

were put to use the quarrying site only in accordance with
the permission granted G’b}r SEIAA. By any stretch of

imagination, the machineries put to use in the

R O e
seistan’ .ocutive Engineer, WiD, ngE _ .
Page Ngatting and Manitoring Subdivision, Execltive Engineer PWDIWRD
Ne. of Corns:™  yiryghunagas Mining and Monitorfng Division

bk Madurai - 625 002,
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site cannot be termed as illegal and the same 15 1in

accordance with law.

15. I respectfully state that the Applicants in ground
‘d> had alleged that the 37 Respondent approved and
permitted 49,550 cubic meters of river sand from an extent
of 4,95.5 hectares, to depth of 1 meter; that entire area in
Survey No.1095(P) of Nenmeni Village had been taken into
account for the purpose of arriving the available reserves of
river sand; that without considering the reserves blocked
under safety distances to be provided for both of the banks
of mver Vaippar is hereby denied as false and the

Applicants has put to strict proof of the same.

16. I respectfully state that the mining plan is
prepared by Recognized Qualified Professional (RQP) and at
the time of preparing the mining plan Geology of the
proposed area would be studied and the gquanftity to be
quarried will be determined on the basis of the availability
of the soil and also after taking into consideration of the
other criteria to be followed in this regard. In the mining
plan under the category of estimation of reserves which
has been stated that geclogical resource is estimated as
180734m* upto a depth of 3m below river bed level
including silt within the pen‘nissible' area for quarrying and
@Dlﬂgiﬂﬁl reserves of silt and sand hadé]sn been described
in the table mentioned thereunder. Further, ﬂ‘lf,jnmahlg

-

| B
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reserve is estimated as 81634m? upto 1 meter below the
Theoretical bed level including silt with an average
thickness of 0.647m. Hence, the allegations and averments
had made by the Applicants without any application of
mind and does not require any merit consideration by this

Hon'ble Tribunal.,

17. I respectfully state that the applicants in ground
‘d’ had alleged that river bed on the upstream side and
downstream side of the river Vaippar in respect of the
proposed area for sand mining had been mentioned 46.594
meters and 46.223 meters MSL respectively. The river bed
is slopping towards the downstream with a meagre
difference of 0,371 meters elevation and if the river bed is
allowed to be quarried for a further depth of one meter, the
downstream elevations will be much disturbed for free flow
of surface run-off hereby denied as false and the

Applicants are put to strict proof of the same.

18. 1 respectfully state that the averments stated for
ground ‘d’ will also applicable to ground ‘e’ also. The
mining plan prepared by the Recognized Qualified
Professional (RQP) had duly considered the upstream and
downstream of the Vaippar river in respect of proposed
:;:ea for sand mining and the gec::-lﬂgmai features recorded

'ﬁlem is available in the mining plan 115,91' In the mining

plan under the heading details of expiuralmrk-)- ready

e

P'IQE Hﬂcﬁistanﬂ Lcoutive En ffl'lt'-.- 'hi»i:_.l, . ' ! ) o
"'”"”'-'“' inagar Mining and Monitoring Division

Madural « 625 (02.




carried out if any already carried out and the details had

been mentioned and the same is extracted hereunder:-

“The PWD depariment under water resources
management has conducted study on this river basin and
maintains the basin from encroachments. The sand in the
area has about overlying by silt with 0.0.647m (Avg) and
more than 3m depth of sand as proved in the test pil.
However the quarrying is proposed to a depth of Im below
the shoal level. The sand formation is clearly visible right
from the surface.”

19. 1 respectfully state that the above details
mentioned in the mining plan would speak in volume
regarding the availability of mining source and also
regarding the permission granted by the 3 Respondent in
accordance with the rules in force. Hence, the allegations
averments made by the Applicants in ground ‘e’ does not

requires any interference by this Hon'ble Tribunal.

2. | respectfully state that the Applicants in ground
4 had alleged that the project is covered under B2 of item
(a) “Mining of Minerals Projects” but without considering
Rule 36(1-A)(6) of the Tamilnadu Minor Mineral Concession
Rule, 1959, the 3¢ Respondent indiscriminately allowed

the usage of hf:aw}r machineries for quarrying sand "is
=

hereby denied as fa]se and the Applicants are pL.II to strict

a-r'rF.t-_.. itive Englnoer, WRDO, EF f

iﬂgefﬁ"irﬁ;%mb and Manitoring Subdivision, Executive En ffieer PWDIWRD
o, o Virughunaogar Mining and Monitoring Diviston
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proof of the same. The averments filed in support of ground
‘@ will be applicable to ground f also. Hence, the
allegations made in ground T does not require any merit

consideration by this Hon'ble Tribunal.

21. I respectfully state that the Applicants in ground
‘g’ had alleged that conditions imposed by the 3¢
respondent in serial number 35 and 49 are contrary to
each other is hereby denied as false and frivolous and the
applicants are put to strict proof of the same. The condition
imposed in serial 35 of the environment clearance is

extracted as under:-

“35. Th quarrying activity shall be stopped if the entire
guantity indicated in the Mining plan is quarried even
before the expiry of the quarry lease period and the
same shall be informed to the District AD/DD (Geology
and Mining) District Environment Engineer (TNPCB)
and the Director of Mines Safety (DMS), Chennai
Region by th:e proponent without Sfail®

Similarly the condition imposed in serial 49 of
the environment clearance is extracted as under:
“49.No' change in the calendar plan including

excavation, quantum of mineral sand (minor mineral) *

ﬂﬂ Y =
should be made. 2] i
F yn < (IROP . w L et
Page No:1 ﬁ‘ff:‘mm Eninose, W, Eiﬂﬁlw Egineir PWD/WRD
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The said conditions were imposed by the 3™
respondent to ensure that no excess amount of sand as
permitted by it to be quarried at any circumstances.
Further by way of abundant caution the said condition had
been imposed on the Government that no excess amount of
sand should be quarried at any rate. The conditions are
not contrary to each other on the other hand will be
mutually interpreted protecting the environment at large,
Hence the allegations contained in ground ‘g’ cannot be

sustained and does not warrants any merit consideration
by this Hon'ble Tribunal.

It is therefore prayed that this Hon'ble Court may be
pleased to dismiss the above Appeal in Appeal No.80 of
2022(SZ)as devoid of meritsand pass such further or other
orders as this Hon'ble Tribunal may deem fit and proper in

the circumstances of the case and thus render justice.

ﬂrm' ﬁ"" ('ﬁ - % {{&x

Assistant Exocutive Engineer, WRD,

Mining and Monitoring Subdivision, Executive E r PWD/WRD
Virudhunagar Mining and Monitoring Division
. Madurai - 625 002,
Solemnly affirmed at ........... on this the BEFORE ME

day of January, 2023 and the contents of
this affidavit were read over in
Tamil fEnglish to the Petitioner and she
understood the contents of it and ghe

signed in my presence, ADVOCATE, MADURAL

Page No:14
Hﬂ_. ﬂf Corns:
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JOINT INSPECTION REPORT
(Dated; 18,03,2022)

) The Executive Engincer, puplic Works Department WRD Mining
and Monitar: N )
D onitoring Division Maduraj jn letter No. 26M/Gam.12-29/Nenment/2022
ated.
d.07.03.2022 has forwarded the proposal to District Collector for

quarrying sand over an extent of 4.95.50 Hects. of Government

P v ¢ '

oramboke land in River Vaipparu in average length of 331 meters and
average breath of 150 meters in S.F.No.1095 of Nenmeni Village in
Sattur Taluk, Virudhunagar District for a period of 6 months.

As instructed by the District Collector Dated: 15.03.2022 the area
has been jointly inspected on 18.03.2022. The joint inspection team
consists of the Revenue .Divisional Officer, Sattur along with the
Tahsildar Sattur, the Executive Engineer TWAD Board Virudhunagar,
the Executive Engineer, PWD WRD Vaippard basin division, Assistant
Engineer PWD Mining and Monitoring, Sub Division Virudhunagar, the
Assistant Director (Mines) Virudhunagar along with Special Deputy
Thasildar (Mines) Virudhunagar, the Revenue Inspector and the Village
Administrative Officer of Nenmeni Village were also present at the time of

inspection.

The proposed quarry is having an average length of 331 meters in
East-West direction and an average width of 150 meters in North-South
direction with 1.2 meters depth. During joint inspection it has been
observed that the proposed area is located in upstream river side covered
by deposit of clayey sand having 2 feet depth followed by thick deposit of
River Sand. The sand is medium to coarse in size and it may be used for
construction activities. Further it is ascertained, during inspection no

objection was raised from the public of local Villages for the granting of

sand quarry in the proposed area.

Further observed that there are no water supply systems,

infiltration wells or pumping installations of local bodies or the

Scanned with CamScanner
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Tamilnadu Water Supply and Drainage Board, head works or |

‘to«\
. % ay
identified for locating water supply aschemes within a radial distanc,

€ o1
500 meters. No bridges are noticed within a radial distance of 500

meters, High Tension Electrical Towers are seen on cast and northery,

side of the area situated 50 meters away from the proposed site.

There is no existing sand quarry within a radial distance of 1 km

from the area. Under the circumstances stated above, the area proposed

for sand quarrying satisfied the restrictions made in Rule 36 of Tamil

Nadu Minor Mineral Concession Rules 1959.

In view of the above, the above said sand quarry over an extent of

4.95.50 Hectares (length 331 m, width 150 m and depth 1.2 m) of
Government Poramboke land in River Vaipparu in S.F.No:1095 of
Nenmeni Village in Sat_tur' Taluk, Virudhunagar District may be
considered for grant under Rule 38A of TamilNadu Minor Mineral

Concession Rules, 1959 for a period of 6 months subject to the following

conditions:-

i)

vii)

viii)

No quarrying operation shall be carried out within 500 meters
from the drinking water well of the local bodies of the proposed

area.
Quarrying of sand should be carried out 50m away from the bank

of the river.
The applicant department should provide permanent bench mark
which shows the level of the river bed in the subject survey

number.
Boundary stones should be laid all along the demarcated area as

permitted.
The ultimate working depth shall be 1 meter from theoretical river

bed level.
Sand Quarrying shall not be carried out below ground water table

under any circumstances.

River course should not be disturbed or changed due to quarrying of

sand.

Sand Quarrying should not cause any hindrance to the public
while quarrying of sand in the river bed,

Scanned with CamScanner
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instraetions piven by SEIAA
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The conditions speetfied in
Rules 10!

qQuarrying of sand.
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\'l’( l:;\}l% )L’L‘)’
Sattur.

e

Assigtant Engineer,
WRD - Section - Il
Mining and Monitoring Sub
Division,
Virudhunagar.

Sattur.

Assistant Engineer,
WRD - Section - III
Mining and Monitoring
Sub Division,
Virudhunagar.

JLC W o
Assistant Enginecr, (WRD)
Vaipparu Basifi Sub Division,
Virudhunagar.

-E&\a\@”’
Executivé Engineer, (WRD)

Vaipparu Basin Division,
Madurai.

Ri“\(éﬁlﬁ@%mccr, Asd!

annd dao not tHaturh or
nof the rlvar bed whete

used for the nbove aald sand (UATTY an per

0 Tamil Nadu Minor Mineral Conceasion
9, should be strietly adhered during the course of

s@w@ ,
Geoloyy and MW

Virudhunagar.

. S|
Assistant Engincér,
WRD - Section - [V

Mining and Monitoring

Sub Division,
Virudhunagar.

Deputy HydrOIOég,;/ A
VAD Board,
Kovilpatti.

et

ey

" Executive Engineer
TWAD Board
Virudhunagar.
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Thiru.J.Meghanatha Reddy, LA. S.,  The Executive [ gifeer, “N 1
District Collector, : & Public Works %Ba&r% _ -:
Virudhunagar. B Mining and Mo o Divisi
' Madurai.
Rc.No.KV1/347/2022, Dated: 25.03.2022,
Sir, |

Minor Mineral — Sand quaity -
Sattur Taluk — Nenmeni Village
5 — Over an extent of L
t by the Executive
Monitoring Liivision,
_ Joint Inspection
Precise  Area

Sub: Mines and Minerals -
Virudhunagar District —
— River Vaipparu - S.F.No:109
4.95.50 Hectares - Proposal sen
Engineer, TWD, WRD, Mining and
Madurai  for  grant of lease
conducted - Recommended -
Communicated - Reg.

Ref: 1. Rule 38-A of Tamil Nadu Minor Mineral Concession

Rules, 1959.
2. The Executive Engineer, Public Works Dep
+  WRD, Mining and Monitoring Division, Madurai
letter  letter No.  26M/Gsm.12- -29/Nenmeni/2022

¥ Dated.07.03.2022 2
o

artment, :

3. Joint Inspection Report dated: 18.03.2022. '3

4. Other connected records.

The Executive Engineer, Public Works Department WRD, Mining and

Madurai has submitted a proposal requesting sand

Monitoring Division,
.1095 over an extent of 4.95.50 Hects in Vaipparu River

quarry lease in S. F.N

in length o7 331 m (average
r Taluk, Virudhunagar District vide reference 28

), breadth of 150 m (average) and depth of 1.2 m of

Nenmeni Village, Sattu 2st cited.

2) In connection with the above, a Joint Inspection was carried out on

18.03.2022 by the team consisting of the Revenue Divisional Ofﬁcer, Sattur

along with the Tahsildar Sattur, the Executive Engmeer 'TWAD Board

Vlrudhunagar Deputy Hydrogeologist T WAD Board Kovilpatti, the Executive

Engineer, PWD, WRD Vaipparu basin division,
Sub Division Virudhunagar, the Assistant Director

Assistant Engineer PWD

Mining and Monitoring,

(Mines) Virudhunagar zlong with Special

Virudhunagar. The Revenue Inspector and the Village Administrative Officer of

Deputy Thasildar (Mines)




N

N ) it eir
enmeni Village were aleo present atl the time of inapection and subm ed their

yinfy .
I "‘r""‘l"“ tion report vide reference A cited. The repogh fevenla as follows

. ast
The proposed quarty is having an average length of 331 meters in Eas
L4

West direction and an average width of 150 meters in Nbrth-South direction

with 1.2 meters depth. The area is located in upstream river side covered by

| having 2 feet depth followed by thick deposit of River

deposit of clayey sanc
and it may be used for

Sand. The sand is medium to coarse in size

construction activities. No objection was received from the public of local

Villages for the granting of sand quarry in the proposed area.

No water supply systems, infiltration wells or pumping installations of

local bodies or the Tamilnadu Water Supply and Drainage Board, head works

or areas identified for locating water supply schemes and bridges are noticed

within a radial distance of 500 meters. High Tension Electrical Towers are

seen on east and northern side of the area situated 50 meters away from the

proposed site.
)

There is no existing sand quarry within a radial dlstuncc of 1 km from

the area. Under the circumstances stated above, the area proposed for sand

quarrying satisfied the restrictions made in Rule 36 of Tamil Nadu Minor

Mineral Concession Rules 1959.

In view of the above, the above said sand quarry over an extent of 4.95.50

Hectares of Government poramboke land in River Vaipparu in S.F.No.1095 in

length of 331 m (average), breadth of 150 m (average) and del:zg]:_;i of 1.2 m of

Nenmeni Village, Sattur Taluk, virudhunagar District is considered for grant

under rule 38A of Tamil Nadu Minor Mineral Concession Rules, 1959 subject to

the following conditions:- °

1) No quarrying operation shall be carried out within 500 meters from
the drinking water well of the local bodies of the proposed area.

i) Quarrying ol sand should be carried out S0m away from the bank

of the river.

i) The applicant department should provide permanent bench mark

which shows the level of the river bed in the subject survey

number

!
H
?
H




I all along the demarcated area as

iv)  Boundary stones ahould be lai
permitted

ts ‘
v) e ultimate working dagth shall be 1 mneter from theoretical river
bed level

vi)  Sand Quarrying shall not be carried out helow ground water table

under any circumstances.

vii)  River course should not be disturbed or changed due to quarrying

of sand.
Sand Quarrying should not cause any hindrance to the public

while quarrying of sand in the river bed.
ix) Stream Mining shall not be allowed.

vii)

It shall be ensured that excavation of sand do not disturb or

X)
change the underlying soil characteristics of the river bed where
quarrying is proposed to be carried out.

xi) Machineries shall be used for the above said sand quarry as per
instructions given by SEIAA.

xii) The conditions specified in Tamil Nadu Minor Mineral Concession
Rules 1959, should be strictly adhered during the course of
quarrying of sand.

v

3) Based on the above recommendations of the Joint Inspection Officials
and in order to cater the need of sand for the construction purposes of the

public and the Government Organisations, opening of a new sand quarry in

the proposed area is an essential one:

4) As per Rules 41 & 42 of TNMMCR 1959 amended vide G.O.(Ms) No.79
Industries (MMC1) Department Dated:06.04.2015, - “Mining Plan and

Environmental Clearance are pre-requisite to the grant of quarry lease for

Minor Minerals like sand.

5) Therefore, in view of the above, the land in S.F.No: 1095§yer an extent
of 4.95.50 hects in Vaipparu River of Nenmeni Village in Sattur Taluk,
Virudh:magar District is considered as “Precise area” for the grant of sand
quarry permission for a period of 6 months, on production of the Approved
Mining Plan and Environmental Clearance obtain from the State Level

Environmental Impact Assessment Authority-TamilNadu, Chennai for grant of

sand quarry lease,
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tnimr? Collector,

Virudhunagar

Copy to:
.. »
1. The Member Secretary, »
State Level Environment Impact

Assessment Authority, 3 Floor, Panagal Maaligal,
No. 1 Jeenis Road, Saidapet,C pennal -~ 15

2 The Divector, Dept of Geology and Mining, Guindy, Crvnmu-.l)

o

T g
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£r.R.Selvarajan, B.E., |

Executive Engineer., WRD., NABET/QCI Accredited EIA Consultant,

Mining and Monitoring Division, @ Aadhi Boomi Mining &Enviro tech(P) Ltd.,
3/216, K.S,V.Nagar,

Madurai-2.
Narasothipatti, Salem -636 004.
) ol ° d

Letter No. /AE(T)/C.12-31 /Nenmeni/2022/dated. '.03.2022.

Sir,
Sub:- WRD - Sand Quarry operation - Nenmeni Sand Quarry in
Vaippar river in S.F.N0.1095 in Sattur Taluk of Virudhunagar
District - Precise area approval obtained - Requisition to prepare
/zy\ the mining plan - Regarding.
Ref:- 1. The District Collector, Virudhunagar

Rc.No.KV1/347/2022/Dated 23.03.2022.

In reference letfer 1** cited above, the District Collector, Virudhunagar has

been given the Precise area approval, for the grant of Sand Quarry for the period of
¥

6 months in the S.F No0.1095 over an extent of 4.95.50 Ha in Vaippar river of

Nenmeni Village of Sattur Taluk in Virudhunagar District.

In this regard, the District Collector, Virudhunagar instructed to produce the
draft mining plan within a period of 3 months from the date of receipt of the precise

of approval. Hence it is requested to prepare the mining plan for the above
proposed sand quarry.

Encl 2
The District Collector,
Virudhunagar Rc.No.KV1/347/

F

2022/Dated 23.03.2022 - 1 No. sd/--
. Executive Engineer, WRD.,
Mining and Monioring bivision,
Madurai-2.

D-drive-Irpfiles-DB-Quarry
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Copy submitted to the Chief Engineer, WRD., Madurai Region, Madural for favaur %

information.

Encl :

The District Collector, @
Virudhunagar®kc.No.KV1/347/ i
2022/Dated 23.03.2022 - 1 No. .

Copy submitted to the Superintending Engineer, WRD., Periyar Vaigai Basin Circle,

Madurai for favour of information.
Encl :

The District Collecfor,
Virudhunagar Rc.No.KV1/347/
2022/Dated 23.03.2022 - 1 No.

Copy forwarded to the Assistant Executive Engineer, WRD., Mining and Monitoring
Sub Division, Virudhunagar, for favour of information and necessary followup

action.
Encl :

The District Collector, ‘ "
Virudhunagar Rc.No.KV1/347/
2022/Dated 23.03.2022 - 1 No.

—

RN R A LR Lt

Executive Engineer, WRD.,
Mining and Monitoring Division,
(“ Madurai-2.

-

D-drive-Irpfiles-DB-Quarry
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Executive Engineer., WRD., \/lrudhynaqar.
Minf{y and Monitoring Division, / @
Madurai-2.

w

Letter No.d‘[AE(T)[C.12—31[Nenmeni[2022[dated.‘&).04.2022.

211 _
‘Sub:- WRD - Sand Quarry operation - Nenmani Sand Quarry in
, Vaippar river in S.F.No.1095(P) in Sattur Taluk of Virudhunagar
/"/ District - Mining Plan submitted for approval- Regarding.
o \ I
fg\/ Ref:- 1. The District Collector, Virudhnagar District

’ Rc.No.KV1/347/2022,Dated 23.03.2022.

-

The Government of TamilNadu have accorded to operate Sand quarries and
sale of sand in the Government depots by Water Resources Department vide
GO.(Ms)No.04/Water Resources(1.Spl.2)-Department dated 06.01.2022.

Precise area app;oval was obtained for the above quarry from the District
Collector, Virudhunagar. The District Collector, Virudhuhagar instructed that to
produce the draft Mining Plan prepared by a Recognized Qualified Person within
a period of 3 months from the date of receipt of the precise area approval and
forwarding the same to the SEIAA, Chennai for getting Environmental
Clearance.

Accordingly the Mining plan is prepared by the NABET Consultant and the
Mining plan is submitted for favour of further action Please,

Encl:

Mining Plan -3 Nos ]/

— I

Executive Engineer, WRD.,
Mining and Monitoring Division,
. Madurai-2,

D-drive-Irpfiles-DB-Quarny
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Opy submitted to the Chief Engineet, WRD., Madurai Region, madurai for favour it a

i
nformation and necessary action.

Copy submitted to the ‘a\u)@:\m\vmlmq [ngineer, WRD,, Periyar Vaigai BaSinCirc!e,

Madurai for favour of information and necessary action. .

-/ Copy forwarded to the Assistant Execuhve Engineer, WRD., Mining and Monitoring

Sub Division, Virudhunagar, for favour of information and necessary follow up

action.

Executlve Eng:‘eer, WW

Mining and Monitoring Division,

Madurai-2.

S %

D-drive-Irpfiles-DB-Quarry
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F‘“’l To
Thiru,T.8
.T.Selva sckar, M.Sc¢., The Exoc ' IE
'C\;SSilstnnt Directos, \l\:;:l:,m,(.ullvc, ingineer,
cology and Mining, ' »
ledhnm\gu.r. ' r\l\;illnllnu llm(l Monitoring Division,
ndural,

Re.No.KV1/347/2022, Dated: 02.05.2022.,
Sir,

Sub: Mines and Minerals - Minor Mineral - Sand quarry
. - Virudhunagar District - Sattur Taluk - Nenmeni
Village - River Vaipparu - S.[F.No:1095 - Over an
extent of 4.95.50 Hectarcs - Permission requested
by Executive Engineer, WRD Mining and
Monitoring Division - Precise arca communicated
~ Mining plan submitted for approval - Approved -

regarding.

Ref: 1. Rule 38-A of Tamil Nadu Minor Mineral
Concession Rules, 1959

7. + The Executive Engineer, WRD, Mining and

‘Monitoring Division, Madurai letter letter

*No. 26M/Can.12-29/Nenmeni/2022

Dated.07.03.2022
Joint Inspection Report dated: 18.03.2022.

3‘

4. Precise area communication lptter in RC
No.KV1/347/2022 Dated; 23.03.2022.

. Other connected records.

WRD, Mining and Monitoring Division,

The Executive Engineer,
quarry permission in

mitted a proposal requesting sand

extent of 4.95.50 Hects in River Vaipparu of Ne
2nd cited.

Madurai has sub
S.F.No:1095 over an
* village, Sattur Taluk, Vi

nmeni

rudhunagar District vide reference
ommendations of the joint inspection carried out

n. Based on the rec
request of Executive

by the Revenuc Divisional officer Sattur and others, the

Enginecer WRD, Mining and Monitoring Division,
a has been communicate
produce Mining Pl

Madurai had been

considered and the Precise are d to the applicant
an and

under Rule 41 of TNMCR 1959 with a direction to

- ey @ TR T e il Ve |
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i erned for
Environmental Clearance obtained from the Authority conc
in the subject arca vide reference 4th

grant of permission for Quarrying sand
@

cited.
WRD., Mining and Mohitoring

3. As requested the Exccutive Engineer,
copies of draft Mining Plan prepared

Division, Madurai has submitted two
EIA Coordinator (Mining),

by S.Suriyakumar, M.Sc., M.Phil. (Geo),
Accredited Consultant Organization, Reg.No: NABET/EIA/2124/RA-0228,

Salem. The draft Mining Plan has been examined and verified with the
provisions laid down in Rule 41 & 42 of TNMMCR 1959. Further it is

revealed that the Mining Plan and also the plates had been prepared as per

norms by providing necessary safety distance to the river bunds and other
structures available in the precise area.

4. In exercise of the powers conferred in the Rules 41& 42 of
Tamilnadu Minor Mineral Concession Rules 1959, the above said Mining
Plan is here by approved subject to the following conditiqns:-

1) That the mining plan is approved without prejudice to any other
laws applicable to the quarry / area from time to time made by

the Central Government, State Government or any other

authority..
That the approval of the mining plan does not in any way imply

the approval of the Government in terms of any other provisions
of the Mines and Minerals (Development & Regulation) Act

1957, or any other connected laws including Forest

(Conservation) Act 1980, Forest Conservation Rules, 1981,
Environment Protection Act, 1980, Indian Explosives Act, 1884
(Central Act IV of 1884) and the rules made there under and the

Tamil Nadu Minor Mineral Concession Rules, 1959.

i) That the mining plan is approved without prejudice to any other
order or dircction from any court of competent jurisdiction.

That the approval of mining plan does not confer any rights for

the renewnl of quarry lease

~annad hv CamSranner
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The approval is valid up to the subsistence of the lease period
only,
vi)  The Exccutive Engineer, WRD, Mining and Monitoring Division,
Madurai is requested to submit the upbllcution in Form-1 as
pfRscribed by the MOEF along with the npprov‘?d Mining Plan to

the State Environment Impact Asscssment Authority to issuc

Envirdnment Clearancc.

Encl: Approved Mining Plan

Z /
)\ssxs nt Derém o~

Geology and Mining
Virudhunagar.

Copy to :

1. The Chairman, State Level Environment Impact Assessment

Authority, Chennai.
2. The Commissioner,
Geology and Mining, Guindy, Chennai



PUBLIC WORKS DEPARTMENT/
WATER RESOURCE DEPARTMENT
From

The Executive Engineer .

PWD/WROQ,
Mining and Monitoring Division
Madurai- 625 002

The Member Secretary,
SEIAA, 3 Floor,
Panagal Maaligai,
No.1, Jeenis Road,
Saidapet, Chennai-15.

Dt. 13.05.2022

Respected Sir,

Sub: Seeking Environmental Clearance for Category B2 project - Nenmeni Sand Quarry
in Vaipparu river over an extent of 4.95.5 hectares in S.F.No. 1095(P), Nenmeni
Village in Sattur Taluk, Virudhunagar District, Tamil Nadu.

Ref: Online submission - Proposal No: SIA/TN/MIN/271159/2022 dated 13.05.2022

Here with | am submitting Form-1M duly filled, Prefeasibility Report, Approved
Mining Plan, Additional Documents, Softy of the EC Report and DD for Rupees twenty
thousand only in favor of The Member Secretary, SEIAA, Chennai for Rs 20,000,

DD.No. 050791Date- 12-05-2022,Branch- Kulavoi Patty, Bank- Canara Bank.
Hence, | request you to kindly process my application for grant of Environmental

Clearance at the earliest and acknowledge the receipt of the same.

Thanking You, Yours faithfully,

Assist tg}%‘;/}WRD con- Bord \y 78 - - .
i Assistant Executive Engineer, PWDWRD ———=— =" Aj””f;\ﬁ 22

Section - i - o s .
8 il . Executive Engineer,
Mining and Monitoring Sub Division Minning and Monitoring Subdivision, - MD
: Virudhunagar PWD, WRD, M
Virudhunagar. £ Madurai
/(l\el?“

===k oYl = ihk =



ENVIRONMETYAL

CLEARANCE

H

(Pro-Active and Responsive Facilitation by Interactive,

AR 2
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ES
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I

and Virtuous Environmental Single-Window Hub)

T A R BTSSR OSSP &

Government of india
Ministry of Environment, Forest and Climate Change
wise  (Issued by the State Environment Impact Assessment
s vagend Authority(SEIAA), Tamil Nadu)

The Executive Engineer
THE EXECUTIVE ENGINEER, MADURAI
PWD,WRD,MMD, Thallakulam, Madurai -625002

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam, )

This is in reference to your application fcr Environmental Clearance (EC)
in respect of project submifted to_the SEIAA vide proposal number
SIA/TN/MIN/271159/2022 dated 1*3%3%2‘,0}22;‘1’%; particulars of the environmental
clearance granted to the proj% -as below. TRt

T gt

G &’ s o f%’%

1. EC Identification No.
2.  File No.
3. Project Type v e R
4. Category : p 21 D705 4
- : a3 & IR s
" ScheaueNo. | L s
6. Name of Project 5 "%\ %y &Execiti/e Engineer MMD WRD
; \ eig],s)‘alq rquarry
7. Name of Companlergamz‘qun‘_- 'I;HE;E%%C‘ ITVE ENGlKEER, MADURAI
8. Location of Project ot R Nady
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards. '

(e-signed)
Thiru.Deepak &.Bilgi
Date: 10/09/2022 Member Secretaal
SEIAA - (Tamil Nadu)

Note: A valid environmental clearance shall be one that has.EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future ccrrespondence.

This is a computer generated cover page.

\ "EC dentilication No. - EC22B001TN154780  File No. - 9265 Date of Issuo EC - 10/09/2022 Page 1 of 30

4
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THIRU.DEEPAK S. BILGI, LF.S. STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY-TAMILNADU

3" Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,
Chennai - 600 015.
E;Phonmo 044-24359973
Tumm 044"235* zl9.75 -

Sir/Madam

P SRS 1 R ‘
Sub: - N =P, ~ sed i ‘ _W':vacrnBasmxat S.F.No. 1095(P),

¢, Virudhunagar

.“_'{
Lotk nd Monitoring
\-&

Dmsm .

)\ X N A,
\'_' Cm”%lmg‘*

3
SR

SSRGS E’bnd p;téﬁ\:‘ The“‘ﬁroposal is for obtaining
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2. | Type of quarrying | Sand
3. | Name of the River o - V:Tipparu River

4. | SF No. Of the quarry site with area break- | 1095 (P)
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18. | Precise arca communication 1NolK V'17347/2022, Dated:23.03.2022
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19. | Mining Plan approved letter Re.No.XV1/347/2022, Dated:02.05.2022
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20. | Water requirement: 50KLD
= 1. Drinking 0.5 KLD
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4 Green Belt (inKLD) " 1SKLD
| 21, ] Depth of water table V“‘ Sm BGL ;‘
et — " —
| 22, | Project Cost (excluding EMP cost) ' Rs. 25 Lakhs z
| B3 EBMPeowt T | Rs. 6.25 Lakhs - l
| | 7 o -
;r 24. | R.L upstream }46,594m |
(-g“‘fiL downstream 7—*‘7M¥¥“ A __J 4?(2.2%111 Jj
26. | Starting km., of the mifing site of the river. § E98km - |
| 27. | Ending km.. of ni sueoft,bem'u\
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29. | VAO cerﬁ‘ff@}ﬁ garding: 500

3 cluster

Gl -

X | 30. | Validity: &7

& This Eunvi

sy productién q 550

W he isSue of leg

A to the issue of Di: C

?’{ s The proponent

%‘g{“"{: f u . > s 4

RER ollowing: E

© :

s The E n&

Divisio re d ':?

thats e j %
lan }Na dufor?[hmrylcasc
Sazes: TmER andssin S 1095 (Part) of
& _ USRI oo Disiziot dm@madw
1. We swear td’stite. and ‘con Teni} M Withir 10 I, 260 thctf% ite, we have applied
for ‘eavironméhtaiﬁl onc of ¢ gfoljg gﬁsn%ﬁgd "
* Protected areas @dﬁ@' ?Frotecnon) Act, 1972,
¢ Critically pcliultd areas as identified by the Central polluticn control board
constituted under water (Prevention and Control of Pollution) Act, 1974.
o Eco-‘SetiSit/_‘g% areas as notified
'j ° ﬁatér”s’tateborder.

. Twill completc the following Corporate Environment Responsibility (CER) activities
i before comnigncemcnt of the quarrying activities.
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CER Activity

I
}

Project Cost
(Rs In Lakh)

CER Cost 2% of |
Project Cost (Rs.in
Lakh)

I~ Itis a Public and Government bonafied
; project. Hence, cost for Corporate

Environment Responsibilities (CER)

e ————— —r

Ke 23 o, e
Autharity gfl‘a&ivily, the same

does not involve in this project. If any .,

direction given-by;the C"Qﬁ]peteﬁt "r F
¥ TS :

Nil

Extent (in Ha)

3. There will a.not be any hindrance or aisturbiuace to the living people while transporting

the mineral and quarrying activitizs

4. There are no approved habitation with in 300m meters radius from the periphery of our
quarry.

.



5. We swear that afforestation will be carried out during the course of quarrying operation
and maintained.

6. The required insurance will be taken in the name of the labors working in the guarry site.

7. Approach road belongs to local panchayat only and no other private patta roads
cncountered.

8. We will not engage any child labor at our quarry site and we are awarc that engaging

child labor is pumshablc undcr Jaw $

in my quaﬂ‘yf: “& ’

# lb'

ﬁ.-ta‘m the District
Collector, D A 1 ¢t %n his letter
' Rc.No.KV1/3 2022, g ' 5o s gtsthie e ﬁi&rrfgéls (Proposed /
Existing / Ab doned Quafries)i ': tadius*00r ¢ W ¥ thepr pﬁ:;ed quarry site

as follows:

of 495 5, :
<

S. Fa N 4
Name of dﬁ@‘ﬁm‘ Remarks
No & ) R
&% P
&
b) Details of Abandoned Quarrics, &
3 Village & Extent (in
Name of the Owner SF.No Minerals Remarks
No Taluk Hects.)
Nil.
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It
¢) Details of proposed Quarries
'S ] Nameofthe | Villagé@ ¥ Extent (in )
| SF.No Mincrals Remarks
No Owner Taluk | Hects.)
N Nenmeni, KV1/34772022,
1. | Govt. Sand Quarry 1095 4.95.50 Sand
Sattur dated.23.03.2022

SEAC Remarks

AN : au, runriver-Jocated at S.F.No: 1095
(P), Nenmeni village, Sgttur\ Visut u by the Exccutive
Engincer, PWD Miﬁ entalCleéaragpes,

e

ing"helon 23.07.2022.

R

7 o b .‘l .
Lot - - vy - NI
0 I AT p ;
Aot = pphse iy A # >
% RESSEE e Tl T

LA L. i ",-."“% tal Clearance
located at S.F.No:
&% 2, i of Minerals
3 iji‘. c'pc'i!' d of 6

depth 1

4. .07,2023. Based on

SEfimisheds DENPPSEAC degided ¢ out onsite

' nt Environmental

Condition. £ é} v e v =
j Fae .l e
Based on the above, The State &a@@s@ | nﬁi@ﬁﬁ ) TamilNadu constituted a sub-

. 4 o
committee vide its Lr.No.SEAC/TN/9265Sitelnspectionf2022, dt.08.07.2022 to inspect and

study the field condition for the pmposul‘sceking EC for a sand quarry proposed at Nenmeni
village in SF No. 1095 (P) Sattur Taluk, Viruthunagar District. The Committec comprises of
Thiru R.Thangaprakasam, member SEAC.

As per the above letter the sub-committee visited the site on 13.07.2022. The observations
made inthe field and-recommendation derived on the basis of the field visit is as below:




WETALTORY: oSO Bty A g w4

. Observations:
* Proposed sand quarry is located on the southemn side of the Nenmeni Village in
SF. No.1095 (P) in the river bed of Vaippar. It is close to the left bank of Vaippar
River.
e Itis located on 2.5km downstream of Irukkangudi Reservoir on the upstream there
is on gauging scale fixed of CPWD at 520m.
On the dowfgstt;cgf ﬁtgeyg wa;éguﬁsc%y,cogcrhng Nenmeni and Vannimadai
' %’nﬁ.and g‘di.' %Ziﬁy

»
SN

yatér needsofTHE vi

¥ ¢ " )
owa theé cau Jntank wells feedy the

'{, |

’@posited above the
é""\%

wvith bio-degradable

Ssand to the vard.

Recomnf¢

, 9 . %
Py G 2 v .
ofteménit & Monitoring
S 23

e ik
F of India (Annexure

ing. 1 be carried

2SS
W‘ateg esources Department of the

g T 8 o il 5 i
“Fep 34w

5 » bl '& )“; f ¢ LT
* As per Rule 36 of the Tamﬁi'l Na;di? Minor Mineral Concession Rules 1956, no sand
quarry should be allowed with in 500m radial distance from the location of any
bridge, water supply system, infiltration well or pumping installation. Hence, EC is

recommended to the Nenmeni sand quarry in SF No. 105(P) in the river bed of
Vaippar river.

str(ﬁg
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The proposal has again been placed in 299" SEAC meeting held on 23.07.2022. Based on the

ek
Ax

recommendations of the sub~commitice and documents furnished by the project proponent, SEAC

decided to recommend the proposal for the grant of Environmental Clearance subject to the

N A RUA 207
R i

e

normal conditions stipulated by MOEF&CC, in addition to the following specific conditions:

4 N

1. The prior Environmental Clearance granted for this mining project shall be valid for

P

L

the project life including production value as laid down in the mining plan approved

and rencwed by com &cm aulhorlfyg, ?‘;I‘nd?y to time, subject to a maximum of

thirty ycars,whxch,er% i T N

2.As per the ..3‘_030 f R0:05 : ted: 30.09.2020 and

i

Z

A

e i fuish

ositia covering an

3.
extent of 4 to the area

4.
e‘ of Ground
sPall be carried

6.
dugts sci,qnuﬁc study to
' ‘gsand quarry
7. adopted taking wind

n E XA o .‘"

direction into considefatiog.
8. Atno cost the impact of d minifig slfo di mf&crc w1th the habitation and cultivation in
the nearby area along the river bed.
3 9. The mining-area must be demarcated leaving at least S0m from the river embankment on
4l either side.
10. Contouring of the river bed has to be taken to ascertain the relative levels of sand in the
river-and also to suggest the depth of sand mining.




byl

11. To ensure safety measures along the boundary of the quarry site, security guards arc to be
engaged during the entire period of mining operation.

12. Wherever irrigation channels take off from the river within the boundary of the mining
project, the mining operation should not affect the flow of water in the irrigation channels.

13. The entire sand mining operation should be as per the guidelines for sustainable sand
mining issued in 2016 by the MoEF & CC, GOI, New Delhi.

14. 1f the agricultural acud\;" cs (or).thlck lgrccncrﬁs'm'&:bcmg carricd out around all the sand

il Mn s'houla %ot affeﬁﬁﬂc

activities as wol

% iale)g wilob
nearby. ‘/

15. The approachyroadfindgdUiltiing. M«( »..L il 1,

mining projects, th ries (or) agricultural

open wells located

i jﬁ&chiclc should

bc planncd B ri u'p](-cu\wq (ol st C) nwn thut Wl < 1‘ ‘,

lY’

nst pollution in the

¢
o

fe distance of

on ’f"’ %ad-d%sh p @ly rovered with

. - " Y i . ;é.;
A ¥ ¥ 1
16.The p _ cdsiby @ [Ematt 1 by O&}( N !f aintaincd by

+

19. The ent: HASHAIOVISIO HOIOIOHEODE TSt f .
20< Dufing meﬁ’%iﬂ A% d' uojg)u)n gl 0 (CPDIDRTCSS Ve l $13{s M ﬁVitieS must be

implemented to regfff(c}thcme B8 toits; uigiml%&ﬁns for.ensurfhg the free flow.
SEIAA Remarks K ~
The proposal was placod in the 5}4 rﬁ‘e&mg hcld on 25.08.2022. After detailed

discussion, the Authority accepts the recommendation of SEAC and decided to grant Environmental
Clearance subject to the conditions as recommended by SEAC in addition to the following
condition.
1. The Project Proponent shall follow in Sustainable Sand Mining Management Guidelines,
2016 and Enforcement and Monitoring Guidelines for Sand Mining, MoEF& CC, 2020.

SMBER SECRETARY
SEIAA-TN
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2. The Proponent shall ensure the biodiversity, the natural ccosystem, the soil micro flora,
fauna and soil seed banks are maintained.

3. The project proponent should not disturb the native flora & fauna.

4. The proponent shall ensure that the activities should in no way result in disturbance to forest
and trees in vicinity.

5. The proponent shall ensure that the bpcrations shall not result in loss of soil biological

properties and nutricnft‘s‘, p—— o ‘“f' 4.
e A 5
6. The activity should qg gﬁ.,.m Cop nTcasc an
ol - SO o

pegamrqi an& add to micro climate

.;.‘. wu

e

alternations.

“ ("
7. The river i u ppropriate sand soil
rchabitation pieagiif ploficalistabili AT Qo@of river.

:': ﬂ ..- " ; + . o -
i 8. The proponejf Terthi , , »«g &N movement of grazing
ot y & S T : ) %, .
& animals &
i 9. The propp ¢ biod lvegsity, the flora &
s A
:’_._. 7l y ) W : ' - NI Foc )
o 10. The p : ‘ : Lgisthrby atergbodies and natural

inghe area.

11. The prapdnBntFs fiSuregths ‘ idles en {shoyld Ao reSult in carbon
12 the,eeosystems

!N . “v

n {fﬁz&‘i’by invasive alien

14. The propoﬁ{:t'izgx@l cOSuLe ye S
species. “}’ sa,amm%é“w

15. The proponent: shall ﬁll ;}% P}‘e@ th%mdxgcnous soil seed bank and
disturb the mycorrizal fungi, songnnfsm, sofl*ommunity nor result in eutrophication of
soils and water.

16. The proponent shall ¢nsure that all mitigation measures listed in the EIA/EMP are taken to
protect the biodiversity and natural resources in the arca.

17. The proponent shall ensure that the activities should not impact the water bodies/wells in the

neighbouring open wells and bore wells nor impact the water table and levels,

7
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18. The proponent shall ensure that the activities should not disturb the resident and migratory
birds.

19. The proponent shall ensure that the activities should not disturb the river flow, nor affect the
Odai, Water bodies, Dams in the vicinity.

20. The proponent shall ensure that the activities should not disturb the vegetation and wildlifc
in the adjoin reserve forests and areas around.

21. The proponent should ensure that-thcré, fs*r}o*di_sturbancc to the agriculture plantations,

social forestry plantati vaste [ Ve d Id be no impact on the

land, water, so‘ﬂﬁ.&b icalseTiVironment anarothe gesaprces due to the mining
ot , . . ‘ %:‘

activities. o ’ Vel N,

22. Activities }Jﬂ Sfert oldpenotdetenore (e Qﬁtﬁ!ﬂ‘ical biological
constituents of SORYS| t bt
23. All effortsé®) 0 ¢ } er and the river

diseasol bl b .
26.@5 qEbe, tha g ReS0SYSte » : ‘_'”J;; a&hd‘man use
27, TheShionld B0
28. Perennif] aprir : aceonz

suppmssiozﬁ jve Bt Sl S . Fric ‘ ‘:ﬂﬁrmg the mining

operation .at regu}ﬁa crvals o Mbmmwﬁ%ﬁdated ree%ox%to TNPCB once in six

months. , ¢~ A o
29. The Proponent shall ensure that g&oﬁe eveﬁf momtomd during mining operation at the

project site for all the machineries deployed and adequate noise level reduction measures

undertaken accordingly. The report on the periodic monitoring shall be submiftcd to

TNPCB once in 6 months,

30. Proper barriers to reduce noise level and dust pollution should be established by providing
greenbelt along the boundary of the quarrying site and suitable working methodology to be

ER SECRETARY
SEIAA-TN

-

EC Identification No. - EC22B001TN154780  File No. - 9265 Date of Issue EC - 10/09/2022 Page 12 of 30




adopted by considering the wind direction.

-

I Ground water quality monitoring should be conducted once in every six months and the

report should be submitted to TNPCB.

"

32. The proponent shall ensure that the transportation of the quarried materials shall not cause

any hindrance to the Village people/Existing Village Road and shall take adequate safety

precautionary measures while the vehicles are passing through the schools / hospital. The
Project Proponeat shall sure,,;ha%th,é d?a g

t be damaged due to transportation of
“u
perdR fdclines with respect to

- eaeln ”

N

_ '*%é&ﬁgnc‘;s‘%ct, 1952, MMR
iR Ifzﬁ“gg'o gbe}:iicoplc working

eping in view
that vicinity
2y, of the area.

Mining plan is

SICDRE
¢

I

y deTc 270l Y ;:?'gi:ii g@dﬁcd iﬂ the
Sfesirls BT reqfie: tligggccthoponmt
“‘.“‘r""i#‘-’r 7
AN Heen -..ll _lutdtl fey

itk femintlifding -CI& committee of the

1 ‘ @e%iﬁ‘éforc starting the quarrying
©e, as per the existing law from time
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39. The Project proponent shall install a Display Board at the entrance of the mining fease

arca/abutting the public Road, about the project information as shown in this minute.

Environment Clearance is subject to strict adherence of conditions below:

1. Administrative:

. The project authorities should advertisc with basic details at lcast in two widely
circulated loca] newspapers, one of which shall be in the vernacular language of the
locality conccrncdim hin 7~da§§' o“l’tﬁ"'i'&mgbf the clearance letter informing that
the project has orded tﬂcn l"clea ce and.dicopy of the clearance

letter is avai «SThTe Pt Caonitrohl ‘. ,jx!' o at the web site of
the SE D

2.

3, i £ alle ) D ULV c%rt fshall be, as per 1
X 20 : i & f ﬂ% re?énscd/approvcd :
IS & \' ,.%

4. The g Behch of Madras

Colliaiiiihd of P s 14 &1’@ 13836,
A0160,%5 :'r: RE T9581z0t% Andgonl [CARIVI1SC cou?'?etltlons,
sfg)c orcohcrctc pillars
it [ Bonﬁaary pillars at the
aife : u ﬂwﬁﬁ‘ﬁigs on every pillar

and also in sxtef

arking The Eﬂt@iﬂ%ﬁp to o%q\g“‘em downwards shall be
erected before comm v 9

6. The katcha roads between the . n

to shdwsthe naf

interval o%l &ﬁ‘{ea

He river and the mining area shall be formed with ;
locally available bio-degradable materials such as Sugar cane leaves etc.

7. A display Board shall be erected in local vernacular language at each of the following
places.

® At the river banks of mining site
* Innearest village by which sand transportation will be carried out.

PERERE BRSO i e o
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e At the entrance of the village road from the Main Road (i.¢) SHANH/Union Road etc..
I'he information as Annexed should be given in Bold and visible letters

8. A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchayat, Town Panchayath/Panchayath union, Municipal Corporation,
Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were reccived while processing the proposal. The clearance
letter shall also be mOn t)xedvebsitenr 1hez_px;onnent and also kept at the site, for
the general puhhi:é A RS ¢

9. Provision shal ¢ o ‘(’?"&iﬁng e co ! arby the site with all
. drinking water,

10. TR T ATSY Mitee of : : i X, itkne the site to

at
d be no

sfrea éh: irrigation
s Qﬁviﬁm.
ntrolled due to unpaved
‘ t% ‘?qg 'and around the site.
15. Necessary caution needs 10 b tﬁkenﬁzgrding nvironment and ecological damage and
protection as:per the norms
16. The depth of sand quarrying shall be restricted to 1m from the theoretical bed level.

17. To prevent dust pollution, suitable working methodology nceds to be adopted taking wind
direction into consideration.

13. The rive; bund ] ) 3
14. The dust’ ' uring 1 portatipneactivit eéﬂtO

;l‘i f. ’
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